
4527 GI/2014 (1) 
 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 

 

 

 

 

 

 

 

 

 

vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-  2342]                                                            ubZ fnYyh]        'kfuokj]    uoEcj 15] 2014@dk£rd 24] 1936     

No. 2342]               NEW DELHI,  SATURDAY, NOVEMBER 15, 2014/KARTIKA 24, 1936     िव� मं�ालयिव� मं�ालयिव� मं�ालयिव� मं�ालय    ((((राज�व िवभागराज�व िवभागराज�व िवभागराज�व िवभाग))))    ((((के�
ीय ��य� कर बोड�के�
ीय ��य� कर बोड�के�
ीय ��य� कर बोड�के�
ीय ��य� कर बोड�))))  शुि
प�शुि
प�शुि
प�शुि
प�    नई �द�ली, 15 नव�बर, 2014 ((((आयकरआयकरआयकरआयकर))))    काकाकाका....आआआआ. . . . 2922292229222922((((अअअअ))))....————भारत सरकार, िव� मं�ालय,  राज�व िवभाग, के��ीय ��य� कर बोड� क� अिधसूचना सं या का.आ. 2915(अ), �दनांक 13 नव�बर, 2014, िजसे भारत के राजप� असाधारण, के भाग II खंड 3, उपखंड (ii) म" �दनांक 13 नव�बर, 2014 को �कािशत �कया गया था, क� अनुसुची-I म"— (i) %म सं या 6 के सामने कॉलम (4) म" सं या और श&द "(x) �धान आयकर आयु* त/आयकर आयु* त (म,य), िवशाखाप.नम" अंत: �थािपत �कया जाता ह ैिजनका मु यालय िवशाखाप.नम, िजसे कॉलम (5) म" अंत: �थािपत �कया जाना ह,ै होगा; (ii) %म सं या 6 के सामने कॉलम (5) म" सं या और श&द "(x) �धान आयकर आयु* त/आयकर आयु* त (म,य), िवशाखाप.नम" जो कॉलम (4) म" अंत: �थािपत �कये गए ह1, के सामने श&द "िवशाखाप.नम" अंत: �थािपत �कया जाता ह;ै (iii) %म सं या 9 के सामने कॉलम (4) म" सं या और श&द "(xiv) �धान आयकर आयु* त/आयकर आयु* त (म,य), कोलकता-3" और कॉलम (5) म" तदनु2पी �िवि3 "कोलकता" का लोप �कया जाता ह;ै 
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 (iv) कॉलम (4) म" सं या (x), (xi), (xii) और (xiii) का %मश: सं या (xi), (xii), (xiii) और (xiv) के 4प म" संशोिधत �कया जाता ह ैI [अिधसूचना सं.  71 /2014/फा. सं.187/37/2014(आईटीए-I)] दीपिशखा शमा�, िनदेशक 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

CORRIGENDUM 

New Delhi, the 15th November, 2014 

(Income-tax) 

S.O. 2922(E).—In the notification of the Government of India, Ministry of Finance, Department of 

Revenue, Central Board of Direct Taxes, number S.O. 2915(E), dated 13
th
 November, 2014 published in 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), dated 13
th
 November, 2014, in the 

Schedule-I, 

(i)   against serial number 6 in column (4), the number and words “(x) Principal Commissioner/ 

Commissioner of Income-tax (Central), Vishakhapatnam” are inserted; 

(ii)  against serial number 6 in column (5) the word “Vishakhapatnam” is inserted against the 

number and words “(x) Principal Commissioner/Commissioner of Income-tax(Central) 

Vishakhapatnam” so inserted in column (4); 

(iii)  against serial number 9 in column (4), the number and words “(xiv) Principal Commissioner/ 

Commissioner of Income-tax (Central), Kolkata-3” are omitted along with the corresponding 

entry “Kolkata” in column (5); 

(iv)  in column (4), the numbers (x), (xi), (xii) and (xiii) are renumbered as (xi), (xii), (xiii) and (xiv) 

respectively. 

[Notification  No. 71/2014/F. No. 187/37/2014 (ITA-I)] 

DEEPSHIKHA SHARMA, Director 
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